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CENTRAL AmiNlSTRATIVE-TRIBUNAL. JABALPUR BENCH, JABALPUR

o r ig in a l  A p p lic a tion  No* 465/2004 

Jaba lp u r, th is  the 27th day o f  May, 2004 

H on 'b le  s h r l Madan Mohan. Member (J u d ic ia l )

S h ri ManoJ Kumar J a isw a l,
Aged about 29 y e a rs ,
S/o Sh« Swamideen J a isw a l,  
r/ o v i l l a g e  s iro u n ja ,  
p o s t -o f f ic e -R a je n d ra  Nagsr Colony
(v ia  Burhar1> D is t t .  sh ahdo l(M P ). . . .A p p lic a n t

(By Advocates Shri S . Nagu)

-versu55-

1• Union o f  In d ia  through  
se c re ta ry .
Department o f  P o s t ,
New D e lh i.

2 . D ire c to r ,
P o s t a l  S e rv ic e s ,
Raipur C i r c le ,
Raipur (C h h a ttisga rh )

3 . Suqperintendent P o «t  o f f i c e ,
Shahdol D iv is io n ,
D is t t .  Shahdol (MP) .  ...R espondents

(ByAdvocates S h ri K .N .  p e th ia )

O R P E R  (ORAL)
Heard the lea rn ed  coxinsel fo r  both the p a r t ie s .

2 • The main g rievan ce  o f the ap p lican t  i s  th a t

by impugned order dated  31#10.2003 h is  r e g u la r  s e rv ic e s

on the po st o f  Branch P o st  M aster, Rajendra Nagar Colony

have been d ispensed w ith  by the respondents w ithout

a ss ign in g  any reason  or w ithout g iv in g  any opportun ity

to  show cau se . Aggrieved  w ith  the sa id  in^jugned o rd e r ,

the app lican t p re fe r re d  an appeal on 31.1.2004 be fo re

respondent no. 2 . The respondent no. 2 v id e  i t s  order

dated  26.3.2004 (Annexxire A-10^ asked the app lican t to

fu rn ish  reasons as to  why he has not f i l e d  the appeal

w ith in  45 days as p re sc r ib e d  under the r u l e s • Learned

counsel f o r  the applicant s ta te d  th a t  under the  Rules

the appeal i s  req u ired  to  be f i l e d  w ith in  th ree  months



>

and not in  45 days« as a lle g e d  by the respondents* To 

su b s tan t ia te  h is  contention* the learned  counsel fo r  

the app lican t has drawn our a tten tio n  to  Rule 14 o f  

S erv ice  Rules f o r  P o s ta l ED S t a f f  -  "Department o f  P o sts  

Gramin Dak Sevak (Conduct and unployment) R u le s , 2001" 

f o r  "EDA Conduct and S e rv ice  Rxiles", which reads as u n d e r :-

"1 4 « p e r io d  o f  lim ita t io n  f o r  a p p e a l.

No appeal s h a l l  be en te rta in ed  un less i t  i s  
subm itted w ith in  a p e rio d  o f  th re e  months 
from the dete on which the ap p e llan t  re c e iv e s  
a copy o f  the o rder appealed  a g a in s t*

P rov ided  th a t the A p p e lla te  A u th o rity  may en te rta in  
the appeal a f t e r  the e x p iry  o f  the  sa id  p e r io d ,  
i f  i t  is  s a t i s f i e d  that the ap p e llan t  had s u f f ic ie n t  
cause fo r  not subm itting  the appeal in  t im e ."

In  v iew  o f  the above ru le  p o s it io n , we are convinced th a t

the  a p p lic a n t 's  appeal was w e l l  w ith in  time and the s a id

appeal i s  adm ittedly  pending fo r  d isp o sa l by the respondents

a u t h o r it ie s .

3 . Learned counsel f o r  . the app lican t fu r th e r  subm itted  

th a t  p e r t in e n t ly  the  vacancy a r is in g  a f t e r  the  term ination  

o f  the  ap p lican t i s  sought to  be f i l l e d  up by the respon­

dents by in v it in g  fre sh  a p p lic a t io n s  from the  open market 

through advertisem ent dated  11. l l . 2003 (Annexure A-15) 

but the  s e le c t io n  process commenced by the  respondents 

has not yet been oon ^ leted . He, th e re fo re , s ta te d  th at  

the app lican t would be s a t i s f i e d  i f  h is  appeal dated  

31•1.2004, which i s  pending w ith  the respondents, i s  

d ire c te d  to  be d A c i'^ e^by  the respondents w ith in  a reasonable  

tim e w ith  a d ire c t io n  to  the respondents not to  d ec la re  

the r e s u lt  o f  the fre sh  s e le c t io n  process b e fo re  a d ec is io n  

i s  taken on the  a p p lic a n t 's  a fo re sa id  ap p ea l. Learned  

counsel fo r  the respondent a ls o  agreed to  the s a id  submi­

ss ion  o f  the  learned  counsel fo r  the ap p lican t*
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4 , In  v iew  o f  the above subm ission o f  the learned  

counsel fo r  the app lican t*  the  presen t o r ig in a l  A p p lic a tio n  

i «  d isposed  o f  at the adm ission stage  i t s e l f  d ir e c t in g  the  

respondents t o  consider the appeal o f  the app lican t  

and take a d e c is io n  by p ass in g  a reasoned , d e t a i le d  and 

speaking o rder w ith in  a p e rio d  o f  one month from  the date  

o f re c e ip t  o f  a copy o f  t h is  o rd e r . They are fu rth e r  

d ire c te d  th a t  t i l l  the appeal o f the  ap p lican t  f i l e d  on

31.1.2004 i s  decided* r e s u lt  o f  the f r e s h  s e le c t io n  

process commenced by the respondePtts be not d ec la red *
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(Hadan Mohan) 
Meinber (J u d ic ia l )
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